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ANDHRA PRADESH BILLS
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The following Bill was introduced in the Andhra Pradesh
Legislative Assembly on 19" September, 2022,

L. A. Bill No. 22 of 2022

A BILL TO REPEAL THE ANDHRA PRADESH (ANDHRA AREA)
TENANCY ACT, 1956. e

Be it enacted by the Legislature of the State of Andhra Pradesh in the Seventy-

third Year of the Republic of India as tollows:-

1. (1) This Act may beé called the Andhra Pradesh (Andhra Area) Shoriieand

' commencement.
Tenancy Repeal Aet, 2022.

(2) It shall come into force al once,

2 The Andhra Pradesh (Andhra Area) Tenancy Act, 1956 is hereby repealed. Repeal and
savings. Act
Provided that such repeal shall not affect the previous operationofthe  No XV]igjzf

said Act and subject thereto, anything done or any action taken in the exercise

of any power conferred by or under the Act.

The pmvisidns of section 8 of the Andhra Pradesh General Clauses Act, Applicability of
the AP General

1891 shall El,pp]}‘. Clauscs Act,
i 1891.

€ Act No.| of
1891,

LS ]
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STATEMENT OF OBJECTS AND REASONS

1. Government, with a view to provide hassle free crop loans from the State or
Central Government or Co-operative Society or Scheduled bank or other financial
institutions owned, controlled or managed by the State Government or Central
Government and for claiming Crop Insurance, Crop damages of any other benefits or
facilities given by the Government to the cultivators of agricultural lands has come up

with the Andhra Pradesh Crop Cultivator Rights Act, 2019,

2. Government, while enacting the'-Andhra Pradesh Crop Cultivator Rights
Act, 2019 itselfrepealed The Andhra Pradesh Land Licensed Cultivators Act, 2011.

3. The Andhra Pradesh (Andhra Area) Tenancy Act, 1956 shall be repealed

~ duly following the procedure.

Hence, it is proposed to repeal The Andhra Pradesh (Andhra Area) Tenancy
Act, 1956,

DHARMANA PRASADA RAO,
MINISTER FOR REVENUE,
REGISTRATION & STAMPS,

GOVERNMENT OF ANDHRA PRADESH.
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MEMORANDUM UNDER RULE 95 OF THE RULES OF PROCEDURE AND CONDUCT
OF BUSINESS IN THE ANDHRA PRADESH LEGISLATIVE ASSEMBLY.

The Andhra Pradesh (Andhra area) Tenancy Repeal Bill, 2022, after it is passed
by the Legislature of the State, may be submitted to the Governor for his assent under

Article 200 of the Constitution of India.

DHARMANA PRASADA RAOQ,
 MINISTER FOR REVENUE,
REGISTRATION & STAMPS,
JOVERNMENT OF ANDHRA PRADESH.

P. BALAKRISHNAMACHARYULU,
Secretary to State Legisiature.
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